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interests of- small -and -medium-sized

units, in this particular field. May be
that the National Carbons are not faced
with any competition worth the name.

The Taxation Enquiry Commission
has also approved of the present scheme
ot differentiation m favour of small in-
dustries and has suggested a periodic
review of the concession so that the
policy in this respect may keep in step
with the changing needs of economy.
In the course of such reviews, it will be
examined whether the differential tariff
system can be extended to any other
industries.

I shall close now by repeating that the
budget tries to implement the first phase
of the next Five Year Plan and I am
assuming that by and large the House
will approve of the Plan which they
now see in draft outline, and we are
raising revenue only to cover the deve-
lopment side of the Plan and are rely-
ing in a tentative measure, shall we
say, on deficit financing to a certain ex-
tent, in regard to financing the invest-
ment portion. I have allowed about
one-third of the expenditure as not
possibly or likely to be incurred and
that we have to rely both on direct and
indirect taxation for the purpose of
financing that part of the Plan which
is contained as expenditure in this bud-
get. I hope, therefore, that the
budget will, in due course, be approved
without any material changes by the
House.

PAPERS LAID ON THE TABLE

DRAFT BILL ON REORGANISATION OF
: STATES
3 pMm.

The Minister of Home Affairs (Pandit
G. B. Pant) : I beg to lay on the Table
a copy of the draft Bill on the Reorga-
nisation of States in the form in which
it is being referred to the States under
article 3 of the Constitution. A copy
of the draft Bill will be supplied to the
Members also either today or tomorrow.
[};laced in Library. See No. S—105/
56]

APPROPRIATION  AccounTs (CiviL)
1952-53 anp AvupiT REPORT, 1954
(ParT II)

The Deputy Minister of Finance

(Shri B. R. Bhagat) : I beg to lay on the

COMMERCIAL APPENDIX TO APPRO-

PRIATION ACCOUNTs (CrviL) 1952-53
AND AUDIT REPORT, 1954
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JSor Prokibition
Table a copy of each of the followin,

L € o : g
papers under article 151(1) of the
Constitution :

(1) Appropriation Accounts (Civil)
1952-53 and Audit Report, 1954 (Part
) ; [Placed in Library. See No.
S—94/56]

(2) Commercial Appendix to the
Appropriation Accounts (Civil) 1952-53
and the Audit Report, 1954 [Placed
in Library. See No0.S—95/56]

Mr. Speaker: The House will now
take up the Private Members’ business.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

FORTY-SIXTH REPORT

Shri Altekar (North Satara) : I beg to

‘move :

“That this House agrees with the
Forty-sixth Report of the Com-
mittee on Private Members’ Bills
and Resolutions presented to the
House on the 14th March, 1956.”

Shri Narasimhan is on his legs to
speak on the Resolution on Prohibition
for which there are 3 hours and 29
minutes. All the time that is available
today, of course, will be taken by this
Resolution, but should this Resolution
come to a premature end, then there
are Resolutions in the Report for which
time allotted is stated therein. I com-
mend this Report for this acceptance
of the House.

Mr. Speaker : The question is :
*That this House agrees with the
Forty-sixth Report of the Com-
mittee on Private Members’ Bills
and Resolutions presented to the
House on the 14th March, 1956.”

The motion was adopted

RESOLUTION RE. FIXING A
TARGET DATE FOR PROHIBITION

Mr. Speaker: The House will now
proceed with the Resolution re. Fixing
a target date for Prohibition, moved by
Chri C. R. Narasimhan on the 2nd
March, 1956. The time allotted for the
Resolution is 3% hours. The time so
far taken is only one minute. So the
balance is 3 hours and 29 minutes.



2857 Resolation re.

Shri C. R. Narasimhan (Krishnagiri) :
Total prohibition is a subject which is
very well known to the hon. Members
of this House. It is not my intention,
while moving this Resolution, to weary
the Members by talking on the virtues
of prohibition or other aspects of pro-
hibition which are not quite germane
under the present circumstances. Apart
from it, prohibition itself is a great
cause to most of us; I may even say,
a sacred cause and no championing of
it is necessary at this stage. The greatest
of our men, Mahatma Gandhi, whom
we proudly call the father of the nation,
has himself championed it and there is
no need again to expatiate on the vir-
tues of prohibition at this late stage.
No doubt, here and there some in-
terests may, through the press and other
propaganda, attack prohibition and the
functioning of prohibition. But I do
not think it will in any way affect the
cause which has become part of our
national policy. All that those interests
may put forward from one angle or
another is only a sort of guerilla tac-
tics which will in no way affect the
main strength and stability of this
policy. But the object of my moving
this Resolution here is that we should
at this juncture, when we are on the
eve of the Second Five Year Plan, find
out, examine and discuss and come to
a conclusion as to how we have to
achieve total prohibition throughout the
country. Since a rough draft of the
Plan will come very shortly before us,
I think the time is opportune. Apart
from it, knowing that the problems re-
lating to total prohibition are very ur-
gent, the Planning Commission itself
has appointed a very high-power Com-

_ mittee to go into the question and
the report of that Committee also has
been before the country and it was cir-
culated here also a couple of months
back. That Committee, presided over
by one of our ablest leaders, has given
a very good report. I am sure many
of our Members here would have read
it. But I must say, to my disappoint-
ment, that the Planning Commission it-
self has not carefully appreciated the
points made by the Committee. Itis a
matter of great regret for me that to
a considerable extent it has not been
appreciated by the Planning Commis-
sion. What they have actually recom-
mended is far short of the expectations
of those who have held prohibition as
a sacred cause and amongst those who
have been working for it I include
many of our great leaders who are now
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occupying the Treasury benches even
today.

As to prohibition, it is generally said
by those who are opposed to it that it
has failed. I do mnot for a moment

agree that it has failed. But even for

argument’s sake accepting that to some
extent it has failed to succeed, what
does it mean? It is not that prohibi-
tion has failed. I say prohibition has
not failed and will never fail. We have
failed prohibition. That is the main
point to remember.

Shri Gadilingana Gowd (Kurnool) :
It is a cottage industry in Andhra.

Shri C. R. Narasimhan : What is the
meaning of the failure of prohibition ?
My friend opposite interrupts with a lot
of spirit behind his viewpoint. But I have
to say that the failure is our own fail-
ure. How is it that prohibition has
failed? We have passed legislation
after legislation to implement that
policy. But that policy has not succeed-
ed. Why? Because our officers, the
public co-operation and governmental
action were not in full unity of pur-
pose ; some were indifferent, others were
insincere and so on and so forth.
Therefore, prohibition has failed. What
does it mean ? It means that if we de-
cide on a broad policy and if we ry
to pursue it we shall succeed. But our
countrymen, both official and non-offi-
cial, have not geared themselves up to
the necessary requirements. My point
is that the failure is only a symptom
that officials are corrupt. People evade
laws. These are symptoms and not the
disease itself. If as a result of this con-
dition prohibition fails today, tomorrow
other good measures will also fail.
Therefore, unless we deal with this pro-
blem, not only prohibition but the
Second Five Year Plan and the succeed-
ing Plans, but all our other laudable
measures, which we bring here, are like-
ly to fail. Therefore, let us not simply
pooh-pooh prohibition simply because
it has failed. Let us find out the basic
cause, the basic disease rather than
simply be deluded by the sympton. If
we allow this state of affairs to go on,
the symptom will overtake us and we
will not be able to escape.

As regards prohibition, all of us know
the history about it. All our great
leaders were and are behind it. I can
only say that if in spite of all these
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good and favourable circumstances, we
do not get the strength and recover
from the present inertia, it will be a
very suicidal policy.

The object of plannig is to implement
the Directive Principles of State Policy,
and Prohibition being one of the State
policies it is necessary for us to go
boldly and ‘without fear. There are
amendments proposed to various effects.
Some of them suggest even going back
on it. Therefore I take the liberty of
emphasising the importance of the
Directive Principles of State Policy i
the context of the present Plan.

According to the Dean of the Faculty
of Law, Delhi University, what are
these Directive Principles of State
Policy ? He says :

“I feel that the Directive Prin-
ciples or State Policy constitute
not only a proclamation—a pro-
mulgation of principles—but also
a pledge by the framers of the
Constitution to the people who
elected them, and that not to im-
plement them will constitute a
breach of faith with the people and
will render a vital part. of the Cons-
titution practically a dead letter.”

This is the view of the Dean of the
Faculty of Law, Delhi University. If
we do not fulfil this obligation, I will
only describe it as a great betrayal.

What is, after all, prohibition? 1
shall quote from the report of the
Committee of Shri Shriman Narayan :

*“Prohibition is a piece of protec-
tive legislation. It removes the

‘agency which deprives men and

women of their physical well-being,

mental equilibrium and economic
status’.”

And the report itself goes on quoting
the great English statesman, Gladstone
who said :

“It is the province of Government to
make it easy for men to do right and
difficult for them to go wrong. In de-
termining what is right and what is
wrong, public welfare is the supreme
law.”

The report in the relevant
says :

‘The excise system confronts the poor
man with the liquor shop wide open.
It invites him to do wrong. Prohibi-
tion, on the other hand, makes it possi-
ble and even easy to do right. It may

portion

16 MARCH 1958  Fixing a Target Date for Prokibition 2860

not be out of place to use the old
adage that it is better to hunt evil than
to be hunted down by it.’

The Planning Commission itself, as I
said before, has defined the object of
planning in terms of .the Directive
Principles and planning to mean co-
ordinated development in various fields.
The Committee under Shri Shriman
Narayan, dealing with this, concluded :

“We are of opinion that in order
to focus the attention of all States
to this end and to mobilise popular
sympathy in favour of prohibition,
it is necessary to fix a definite tar-
get date for bringing into effect
complete prohibition througout the
country.”

They went round the country, con-
sulted important public men. They
consulted Acharya Vinoba Bhave, Shri
Dhebar, President of the Congress and
Rajaji and many others. And they all
insisted that prohibition should be en-
forced. at once. Acharya Vinoba Bhave
was of the opinion that the entire
country should be under prohibition in
one year from now. In his view this
interval should suffice to provide for
the preparatory legislation and for other
necessary administrative arrangements.
We must take inspiration from such per-
sons. We must not simply dismiss their
words as some idealistic advice which
is impracticable. Unless we work and
strive to execute them we, particularly
those who belong to the ruling party
and are on this side of the House will
have no function to fulfil here. The
object of Congressmen, if I may ven-
ture to say in general, is not merely to
capture power for the sake of power;
it is to make social life free from ex-
ploitation, to. make it honorable, peace-
ful and progressive. Failure in election
may be looked upon as defeat. But
failure to enforce such a great measure
as prohibition will be disasterous. As
I said before, if we do not bring it
about as soon as possible and with ful
vigour, it will be a national betrayal.

Generally against prohibition it is said
that bootlegging has increased. My
friend opposite, at the very outset in-
terrupted me and tried to bring to my
notice events here and there. But re-
peal of prohibition will not solve boot-
legging and illicit distillation. Illicit
distillation does not exist only in areas
where total prohibition exists. Even in
other areas where excise laws are
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[Shri C.; R.: Narasimhan] .. .
operating, where Government as a State
is interested in collecting revenue from
the sale of toddy, for running the State,
even in those Statés bootlegging is a
problem. In this connéction the ex-
perience of America is of interest.
There prohibition has been repealed.
Has it resulted in bringing down boot-
legging ? There is a relevant report. A
person who has knowledge of that and
the conditions here writes like this :

“If wet advocates in India think
they will solve the problem of
bootlegging and the sale of illicit
liquor by repealing prohibition they
will have a sad awakening if pro-
hibition should ever be voted out.
We have discovered this fact in the
United States. During our prohi-
bition days we were assured by the
repealists that all of the ills be-
setting our country would vanish if
only prohibition were repealed, and
all of the crime and lawlessness
attached to bootlegging and the
sale of illicit liquor would come to
an end. Prohibition went. Have
bootleggers and the sale of illicit
liquor disappeared in America ?”

No, they say. And Sepator Estes Ke-
fauver, Chairman of the special Com-
mittee to examine the corruption, said :

“Without fear of contradiction,
I say that corruption continues to-
day on a scale that makes the cor-
ruption of prohibition days look
like kindergarten play.”

Some Americans have estimated that
for every legal.distillery in America
there are today a hundred illicit stills
and that these bootlegging . places are
turning out illicit liquor at the rate of
18 million gallons per year. What is
more, instead of eliminating bootleggers,
these enemies of respectable society are
being arrested at the rate of about a
thousand a month. If you want to get
rid of bootleggers and illicit liquor, re-
Fealin‘g prohibition is not the. way to do
t. The United States has learned from
experienced that such a step only causes
bootlegging to flourish. ;

That is the - experience of America.
And this kind of situation will be our
own fate if we do not pursue boldly the
policy of prohibition. - If prohibition is
withdrawn—God forbid, and I do not
think the country will allow it—it will
not solve the illicit- distillation problem.
In areas where prohibition’ is not en-
forced and where the excise laws are
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-operating, :even there the illicit liquor

problem' is very serious.. One way of

terminating it -and making the ppeople’s

welfare improve is to introduce prohibi-
tion there also. Under the Second Five
Year Plap,” huge sums of money, ac-
cording to our Indian ‘standards, in
astronomical figures, are going to be
spent and mighty industrial factories are
tc be established, and” that too mostly
in the north. That is one of the grievan-
ces of the people from the' south. If
in the north, as we see from the figures
circulated, huge sums are going to be
spent, should we not control the welfare
of the wage-earners. ~ If all the vast
sums that are being spent go into the
pockets of the industrial workers and
they are not heiped to abstain from
drinking, will it not be a sheer tragedy ?
Would it not amount to taking away
with one hand what we give with the
other ?

Quite a few of the States agree to
pursue a policy of prohibition. Public
opinion is behind such a step. B_ut,
they hesitate and are in a dilemma owing
to financial difficulties. My own sub-
mission is that they should boldly ap-
proach the Finance Commission and
ask for proper allocation of resources to
implement the directive principles of
State policy. The Centre cannot dis-
own any responsibility. Article 47 of
the Constitution says: that it shall be
the duty of the State to enforce prohi-
bition. What is the definition of ‘State’
in that chapter ? ‘State’ includes the
Centre, the provinces, the local bodies
and even thc judiciary. Therefore, the
Centre has to play its part in this matter.
If the States ask the Finance Commis-
sion to properly allocate resources in
order to enable them to carry out this
programme, it will only be a natural
thing. There are certain other areas
where famine and flood are endemic
and relief works on a large scale are
carried on there. It is a pity that we
should spend money on relief work and
there should be drink also claiming all
the sums or a lion’s share. In this con-
nection, the Prohibition Committee in
its report says how in the Bhakra Nan-
gal area toddy shops were opened, and
all the labourers went direct to the
toddy shops on the pay day, and spent
all the money. The same thing seems to
have happened in - Chittaranjan also.
These are the pointers. Where we start
new projects; it ‘has become a habit te
open- these ‘shops also. 1 -do.not know
why it is done. - It is-a. great tragedy
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that such things are done in. spite: of
the directive principles of State policy.
and in -spite of the fact that we are
wedded to prohibition.  This shows that
v;/lg lack caution. This is a very serious
thing.

In the Planning Commission itself,
the target date is avoided. They seem
to think that a certain amount of
flexibility is needed. I say this is self-
delusion. This kind of flexibility is a
misnomer. It is nothing but vacillation.
By our delay, we are merely shelving
the issue. I appeal to the Cabinet and
the Minister of Planning, who is a firm
believer in Gandhiji's twin policy of
rural uplift, khadi and prohibition, to
support this not only in one aspect, but
also tie other aspect, and boldly launch
a programme, recommending it to all
the States, making our country’s names
famous throughout the world for the
success of this gigantic experiment
which has had partial success in various
parts of this country. I hope the other
Members who follow me will give me
strong support in this measure.

Mr. Speaier : Resolution moved :

“This House is of opinion that
Prohibition should be regarded as
an integral part of the Second Five
Year Plan and recommends that
a target date be fixed by the Plan-.
ning Commission for completing
nation-wide Prohibition.”

Dr. Rama Rao (Kakinada): I beg
to move:

That for the orignial Resolution, the
following be substituted :

“While supporting the principle
of prohibition to reduce the harm-
ful -effects of drinking, this House
notes with grave concern the.me-
thods of its implementation in
various States and is of opinion
that prohibition should be intro-
duced in a phased programme pro-
gressively, keeping pace with the
Second Five Year Plan, impro-
ving economic standards of life,
the education and cultural level of
the people and also ~ granting full
employment to those thrown out of
jobs, due to prohibition.”

Shri Viswanatha Reddy (Chittoor): 1
beg to move :

That for the original Resolution, the
following ‘shall ‘be substituted : '
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“This House:is .of opinion that
complete Prohibition throughout the
country.should be kept a long term
:‘li)jecﬁve which . should be achiev-

(a) ‘without unduly upsetting the
finances of the State Governments
and the Central Government :

(b) by enforcing strict temper-
ance laws; and

(c) by intensive propaganda
among the people over a prolonged
period in order to obtain active
co-operation from them.”

Shri Gadilinagana Gowd :

1 1 beg to
move :

That for the original Resolution, the
following be substituted :

“This House is of opinion that
the working of the Prohibition in
certain States has proved that pro-
hibition is complete failure and
that illicit distillation has become
a cottage industry, and therefore
advises the States which have in-
troduced prohibition to _scrap off
prohibition and advises “the other
States not to hastily introduce pro-
hibition without training the peo-
ple and propagating to them bad
effects of the prohibition.”

Shri Shree Narayan Das (Darbhanga
Central) : I beg to move :

That for the original Resolution, the
following be substituted:

“This House is of opinion that
prohibition should be regarded as
an integral part of the Second Five
Year Plan and to that end recom-
mends that an expert Committee
be appointed to go into the ques-
tion of financial implications that it
will create in various States with a
view to suggest ways and means to
make good the financial loss_conse-
quent on the introduction of prohi-
bition on a target date.”

Shri D. C. Sharma (Hoshiarpur): I
beg to move :

That for the original Resolution, the
following be substituted *

“This House is of opinion that
prohibition . be regarded as a
national policy of social reform to
be implemented during the Second
Five Year Plan and to that end
recommends that a Committee
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[Shri D. C. Sharma]

consisting of experts and repre-
sentatives of States be immediate-
ly appointed to go into the ques-
ton of financial implications in-
volved with a view to suggest ways
and means for meeting the loss of
revenue that it will entail in various
States.”

Shri N. M. Lingam (Coimbatore):
I beg to move:

That for the original Resolution, the
following be substituted :

“This House is of opinion that
prohibition cannot be a success un-
less introduced throughout the
country and that steps should,
therefore, be taken by Government
to bring the entire country under
total prohibition by the end of the
Second Five Year Plan period at
the latest.”

Shri Thimmaiah (Kolar—Reserved
—Sch. Castes) : I beg to move :

That for the original Resolution, the
following be substituted :

“This Kouse is of opinion that
the State Government having in
view the financial implications and
the importance of prohibition
should try to introduce the prohi-
bition at different phases and in
the meanwhile carry on intensive
propaganda among the people to
obtain their co-operation for its im-
plementation.”

Shri K. C. Sodhia (Sagar): I beg to
move :

That in the Resolution before the
words “Prohibition should be regard-
ed” insert the word “total”:

Shri A. K. Gopalan (Cannanore): I
am not moving the amendments.

Shri Jhulan Sinha (Saran North): 1
beg to move :

That in the Resolution for the word
“completing” substitute “simultaneous
introduction of”.

Shri Dabhi (Kaira North): I beg to
move :

That in the Resolution for the words
“completing nation-wide Prohibition”
substitute “the introduction of complete
prohibition throughout the country”.

Mr. Speaker: All these amendments
are before the House.
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Dr. Rama Rao : I shall first read my
amendment to remind the hon. Mem--
bers about the main points. This is a
substitute resolution for the resolution
moved by my hon. friend Shri C. R.
Narasimhan.

“While supporting the principle
of prohibition to reduce the harm-
ful effects of drinking this House
notes with grave concern the me-
thods of its implementation in vari-
ous States and is of opinion that
prohibition should be introduced in
a phased programme progressively,
keeping pace with the Second Five
Year Plan, improving economic
standards of life, the education
and cultural level of the peopl¢
and also granting full employment
to those thrown out of jobs, due to
prohibition.”

Fortunately, the atmosphere in our
country is very favourable to prohibi-
tion. Therefore, there is no use com-
paring our country with America with
regard to prohibition. So, I need not
go into the various reasons for this at-
mosphere. This is generally accepted.
I will say only a few words about those
who oppose prohibition altogether.

One of their arguments is. drink is
food, let the poor people, the workers
and others have their food. It is a
very unrealistic statement and argu-
ment. Nobody is silly enough to go
in for a drink for the sake of food. If
they go in for it, it is for the kick it
has. So much so, people do not want
to drink neera or this and that. There-
fore, let us be clear that they drink
alcohol or toddy and other things for
the intoxication that it gives. Whether
it is mild or severe, let us be clear
about it.

Shri A. M. Thomas (Ernakulam):
What about the vitamin content ?

Dr. Rama Rao: There are vitamins
in so many poisons. Of course, scien-
tifically, in toddy there is, but not in
alcohol. In brandy and other things,
the real strong things, there is no vita-
min.

Shri Gadilingana Gowd (Kurnool) :
So, toddy you may allow.

Dr. Rama R=o : No, it is only an argu-
ment. That docs not mean you can
drink. Therefore. because something
in it is good you cannot embrace some-
thing' which is dangerous. Therefore, I
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do not think it is aecegsary for me to
argue in this country and this hon.
House that as far as India is concern-
ed, there is absolutely no justification
“for alcoholic drinks.

Before I go to the other point, let
me remind my hon. friends that in
the history of human civilisation, hu-
man evolution of mind and culture we
have developed a certain number of
higher faculties. Drink starts with dul-
ling the highest faculties and gradually,
according to the dose, other faculties,
even physical and muscular activity are
interfered with. Therefore the argu-
ments that it is food, it is a stimulant,
it is good and energetic, it gives plea-
sure are all very fantastic arguments.
The only question I put to myself and
other friends who are strong believers
in prohibition is: are we faddists justi-
fied in denying drink to our friends
who like to sport their glass of brandy
in our faces?

An Hon. Member : And get the kick
out of it.

Dr. Rama Rao: They call it the
pleasure of life, that it makes life worth
living. Society means social life, civili-
sation means restriction of individual
liberties. We restrict so many poisons,
we restrict suicide, we restrict so many
things. So, if we consider these alco-
holic drinks as poison, whether mild or
strong, we have to put restrictions in
the interests of society.

In this connmection, I asked myself
the question : suppose my son asks me:
“What is the harm if I drink once in
a way ?” There is no harm except
complications. Therefore, I prescribe
to society what I prescribe to my son :
do not touch it to be on the safe side.

Generally it is accepted that prohibi-
tion is good, the alcoholic drinks are
bad for our society in India. There is
no difference of opinion in the vast
majority on that. There are a few peo-
ple who think this is all nonsense.
Anyway, we will leave that.

Now, I come to the implementation
of prohibition. That is the main thing.
About prohibition, at least in this House
with probably two or three exceptions
there is no difference of opinion about
jts desirability. But how to enforce it
and what are our experiences in the
gvaces where it has been implemented ?

e want to see that prohibition is a
success, but how to do it? What is
the condition?
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I have already said that I am a firm
believer in avoiding alcoholic drinks,
not touching them. I am a teatotaller,
and 1 want everybody to be a teatotaller.
But the point is when we see how it is
enforced, we believers in prohibition
have to hang our heads in shame. We
cannot be blind to realities, we cannot
be blind to facts.

We start prohibition in Madras and
Andhra, throw lakhs of people out of
employment, toddy-tappers and others.
Then we go to them and say: “You
are unemployed, you have no food, you
starve for the sake of our good, for
society”. But they will not oblige us by
starving. Unless we show them alter-
native employment, unless we bring in
land reforms and other things so that
employment is increased and all those
unemployed people are employed, pro-
hibition is bound to be a failure, be-
cause immediately they take to manu-
facturing alcohol in their huts. In
Andhra in my district and in many
districts I hear—in Tanjore it is the
greatest—this is practically a cottage in-
dustry.

One eminent citizen whose name 1
do not want to mention now, went
about in my district, crossed a river and
there were some side shops. He wanted
to test the existence of distillation and
he askd for a drop. In a few minutes
one man came dressed like an ordinary
cooly and said : *“Yes, Sir, how much
do you want?” He said: “We want
five bottles, we want to go to the next
town five or six miles away, we want
to have some maja in the rest house
as usual”, The reply was: “You drink
as much as you like, you drink like a
fish I do not mind, but if you take al-
cohol in bottles. ...

Shri C. R. Narasimhan : He is addres-
sing you, Sir. Drink as much as you
want.

Dr. Rama Rao: In quotations. He
said : “You drink as much as you like,
but to take it is difficult.” This is the
point. He said : “If you take me in
your car, I will give you half a dozen
bottles or any number.” He was sur-
?nsed They were big officers. The

ellow is dressed like a cooly, and if he
is in a car the alcohol is safe, whereas
if these big officers go with the bottle;
they will be checked. Then he
asked him the reason. I will not give
all the details. He said : “There is an
understanding between us and the
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[Dr. Rama Rao] : .
police. If they see me in.the. car, they
will not stop it, It is.safe. -If they do
not see me in the car, they will stop the

b & :

car and check it”.

[PANDIT THAKUR Das BHARGAVA in the
Chair]

Shri Shree Narayan Das: - Have you
ever met. thieves ?

Dr. Rama Rao : Thieves ?
Shri Shree Narayan Das: Yes.

Sardar - Hukam Singh  (Kapurthala-
Bhatinda) : Every day !

Dr. Rama Rao : The point is that the
way it is enforced has brought prohibi-
tion into contempt. That is the im-
portant point. Every cottage is a small
distillery, and people who are thrown
out of employment have taken to this
lucrative job. They may go to jail once
in a way for a few days or a month,
but they have regular fixed contribution
to the police, and the police distribute
it regularly and systematically. That is
how prohibition is brought into con-
tempt.

The trouble is this. These thousands
of people have taken to this lucrative
job of distilling alcohol. Even if you
put strong efforts tomorrow, it will be
difficult to check it. I will give you a
medical example. If you spray DDT in
insufficient quantities the mosquitoes re-
sist it and afterwards it will be- very
difficult to destroy them even -if you
use tons of DDT. Therefore, the in-
effective, abortive and corrupt way in
which prohibition is being enforced has
brought prohibition into disrepute, and
is spoiling the whole cause of prohibi-
tion. Therefore, the difference between
my resolution and the origimal Mover’s
resolution is this : unless we are very
clean, take up the employment question
along with this, it is no use talking
about prohibition. T am a firm -believer
in prohibition, but that is not the point.
Prohibition is spoiled and brought into
contempt by failing to create the social
atmosphere, and . atmosphere in the
sense that you must give them cultural
improvement, you must give them em-
ployment, you must have the people’s
s:o-operation. - Therefore, I commend
my resolution and I would request my
friend to accept ‘my- substitute ‘resolu-
tion, because ° the actual - principle is
accepted. We all- want prohibition and
he also cannot deny.... c
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Shri A. M. Thomas (Ernskulam):
How is it that the Communist Party in
Andhra advocated scrapping of prohi-.
bition, .

Dr. Rama Rao: I spoke ‘on several
platforms asking that prohibition be
scrapped. Why ? 1 have ‘already told
you one instance how prohibition has
been brought into contempt, how every
cottage is a distillery, how people are
unemployed, how Government is losing
Rs. 5 crores.

Shri C. R. Narasimban:. You were
wanting me to co-operate, Please come
to that aspect of it.

Dr. Rama Rao: I will just answer
this point as to why we opposed: and
now favour the scrapping of prohibition.
Prohibition is dear to us. People must
not drink. Suppose there is someone
who is dear to us and close to us.
Suppose he dies. What can we do?
Just take him to Nigambodh Ghat and
cremate him. So, when prohibition is
brought into contempt, is. half-hearted,
when there is loss of revenue and all
sorts of things, we thought the
best thing would be to scrap prohibi-
tion at that stage. But here I say if
we give alternative employment and do
these things, prohibition would be suc-
cessful. Prohibition is good for the
country. It is no use simply giving
lectures on prohibition, showing cine-
mas asking people not to drink, and
putting up sign-boards in large numbers.
Along with these, some steps should be
taken for providing those people with
alternative employment also. The law
must come to their rescue and put an
end to the drinking habit.

‘T support prohibition subject to these
observations. If prohibition- has to be
made a success, then there is no alter-
native but to look to the details. We
have to proceed cautiopsly in this mat-
ter, if we are to make a. success of
it. What has happend in America is no
guide for us. We can make a success
of it if we attend to these details. If it
fails, it is our defect.

Shri C. R. Narasimhan : May ¥ seek
one clarification from the hon. Mem-
ber ?_ He stated ‘that a certain amount
of unemployment would be caused, and
that should be removed before prohibi-
tion is enforced. May 1 knew from the
hon. Member the‘total number of per-
sons. who will be affected by this pro-
hibition policy by being saved -from
liquor ‘'as compared with those’ who will
be thrown out of employment conse-
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quent on the enforcement of - prohibi:
tion?  Which number will be greater,
the number of persons who “will ~be
thrown out of ‘employment,: or the num-
ber of .those who will be benefited by
it ?

~ Dr. Ramg Rao: I accept my hon.
friend’s argument that a larger number
will be benefited by prohibition. But I
have already said that the smaller num-
ber—and that does not mean only a
few persons, but thousands and lakhs—
will not oblige us by starving. That is
one reality which we have to face.
Therefore, if the details are not attend-
ed to in regard to providing alternative
avenues of employment for them, then
the whole prohibition policy will be 8

failure.
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Shri Dabhi : I rise to wholeheartedly
support the Resolution moved by my
hon. friend, Shri C. R. Narasimhan. I
do not think that Government would
have any difficulty in accepting this
Resolution. )

Mr. Chairman : Before the hon. Mem-
ber proceeds, may I just request those
hon. Members who want to participate
in the debate to take not more than ten
minutes, because there are very many
hon. Members who want to speak ?
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Shri Dabhi: As I said, Government
cannot have any difficulty in accepting
this Resolution. While discussing the
recommendations of the Prohibition In-

uiry Committee, the Draft Outline of
k Second Five Year Plan says on
e 180 :

“For many years a considerable
section of public opinion has urged
that prohibition of consumption of
intoxicating drinks and of drugs
injurious to health should be
carried out as an essential item of
social policy. In article 47 of the
Constitution, this has been already
accepted as a directive principle. .
In the consideration of any basic
social policy, financial considera-
tions, although of great practical
importance, are not to be treated
as decisive in character. What is
important is that the programmes
should be so formulated that they
can be implemented successfully
over a period....While the direc-
tion we be common, there is
room for a degree of variation in
the steps to be taken in different
parts of the country according to
local conditions and  circum-
stances”.

I can quite concede that it may not
be possible to insist that identical steps
should be taken by the different States.
1 also concede that it is rather difficult
to accept the target date of 1st April
1958, though I am personally of the
opinion that there should not be any
difficulty in accepting this target date.
It may be the Ist April, 1959. But I
do not understand how, if we are really
and sincerely for implementation of the
policy of Prohibition, we can evade this
decision by offering one excuse or
another. Still there are those who say
that they are theoretically not opposed
to the policy of Prohibition but that we
must still take some time to implement
the policy. We must remember in this
connection that the programme of Pro-
hibition was the most important cons-
tructive programme on the platform of
the Congress during our struggling for
independence. We know that it is for
this programme that tens of thousands
of our countrymen went to jail and
suffered lathi blows and thousands of
our women also went to jail and suffer-
ed indignities at the hands of the police
and liquor licensees. We also know
that in- 1920, the Congress pledged itself
to the policy of Prohibition and this
was again renewed in 1930 in the
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fundamental resolution of the Karachi
Congress. So we must know that we
are pledged—at least the Congress is
pledged—-to the policy of Prohibition
for the last 35 years. Therefore, we
must now either implement this policy
or say that we do not want to imple-
ment this policy. Otherwise, there is no
use giving excuses for postponing this
question of implementation of this
policy. My hon. friend, Dr. Rama Rao
and others like him have a stock argu-
ment—they are really opposed to the
Prohibition policy though they pay lip-
sympathy to it—that illicit distillation
has increased in several areas as a result
of Prohibition. If the argument is that
where there is no Prohibition, in wet
areas, there is no such increase and
everything is all right, figures show to
the contrary. My hon. friend, Shri C.
R. Narasimhan has already stated that
fact. He referred to the Report of the
Prohibition Inquiry Committee. 1 may
again quote from this Report. At page
13, the Commissioner of Excise, West
Bengal—where there is no Prohibition
at all—has stated before the Committee
as follows :—

“As regards illicit distillation, 1
find from my experience that the
crime has lately increased abnor-
mally.”

4 P.M.

In Madhya Pradesh and other places
also, where there are wet areas, the
Report has given figures to show that
in the wet areas the extent of illegal dis-
tillation has considerably increased more
than in the dry areas.

What are the conditions in the wet
area? This has also been stated at
page 40 of this Report. It is worth
reading and I draw the attention of the
House to the state to which we have
been reduced in those areas and where
we are going. At page 40, this Re-
port says :

“For instance, the Excise Com-
missioner of West Bengal was posi-
tive that ‘the evil of drink has
spread alarmingly amongst the
younger generation and even
among some of womenfolk of the
upper classes in Calcutta’. The
Delhi State Government reports
that ‘students coming from well-to-
do families have picked up the
habit of visiting hotels where liquor
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is served.  Some women  belonging
to advanced families have also
been noticed to have taken up the
drinking habit though their number
is quite small’.”

This illustrates that drink, year after
year, is growing and it is habit-forming
and it is needless to say that once the
habit is formed it is hard to obliterate
this craving. So, if we really want to
implement that policy, we must fix some
target date—may be one year afterwards
—but we must fix the date by which
there would be complete prohibition
throughout the country.

There is only one more point which I
want to impress upon the House and
upon the Government. Prohibition is
a State subject and there may be some
difference of opinion as regards the
final date. But, I want to ask from Go-
vernment where is the difficulty in fix-
ing a target date for those areas like
Delhi which is to be a Centrally ad-
ministered area and also in the Defence
Services? On the contrary, the Com-
mittee has reported that some repre-
sentatives from the Armed Forces told
them that there are not very many peo-
ple who drink and that the proportion

. of people who drink is very much less
and that they are prepared to fall in
line with any policy of prohibition. So,
there would not be any difficulty in
implementing the policy ; and that would
be setting an example for the other
States also to follow. I do not think
there will be any difficulty for Govern-
ment if they are sincere in implement-
ing this policy. It is only in the De-
fence Services and other services that
it is very easy to implement this policy
because they believe in discipline. So,
I hope that Government would see their
way to implement this policy in the
Defence Services and try to reason with
the other States to fall in line and im-
plement the policy as early as possible.
They will be setting an example to other
States if at least within the next 2 or
3 years they introduce total prohibition
in Dethi, where liquor is being sold in
chemists’ shops even, and also in the
A;my, Navy and other Defence Ser-
vices.
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moved an amendment to the Resolu-

is to stagger the programme of pro-
hibition in such a way as to make it
more effective in the country. In
moving this amendment I do not want
to be construed or misunderstood as a
person who is even a little bit less
enthusiastic about prohibition or the en-
forcement of it than the hon. Mover
or any ‘other Member of this House.
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Let me first-of all say that:I have got
great faith in this programme of prohi-
bition. But it is' a very sorry spectacle
for me to see that the prohibition law is
repeatedly broken in-almost all the pro-
vinces where the law is in operation.
The reason is not very far to seek. I
think it is an accepted theory that any
social legislation. ot the nature of the
prohibition law, for instance, should
have at least the active support of 80
per cent of the population. As far as
the prohibition law 1s concerned, though
a large number of people may not have
any fixed views on the subject, they
view this programme with a great deal
of apathy. They are neither in favour
of it nor against it. Our problem now
is to educate the public in such a way
that they easily comprehend the evils of
liquor and then actively co-operate with
the Government in enforcing the law.

I could analyse and tell the House the
various classes of people who are in
opposition to this programme of pro-
hibition. There is one class of people
who say that as a result of the en-
forcement of the prohibition policy by
the Congress Governments in various
States, the burden of taxation on the
common man has greatly increased. The
taxable surplus is very little in our
country and the taxation policy of the
Government as a result of the prohibi-
tion policy has reached the very opti-
mum, and all this is due to a few or
a handful of addicts who have got a
fad for this policy. This is one class
of people who have a strong opposition
to the prohibition policy. It is not very
difficult to set at rest the criticism of
this class of people. It is well known
and all of us have accepted that the
revenue derived from liquor is blood
money, and that view has gained great
currency in this country. It is not
necessary for me to try to defeat the
arguments of this class of people.

There is another class of people
whose arguments cannot so easily be
overcome. It is those who say that if
the prohibition policy is to be enduring,
that is, not in the immediate future,
and if you consider the number of. years
that this policy has to stay in this coun-
try, then you must see that the bulk of
the population of our country are
actively interested in the enforcement of
the prohibition policy. As we see, we
cannot escape from the fact that, al-
though we desire our prohibition policy
to be enforced as early as possible and
as effectively as possible, there are at
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present a large number of people in
our country, particularly in the areas
where prohibition is in vogue, who
simply do not want this policy so much.
That is why they are having an attitude
of complete apathy to this programme.
How to educate these people is the
main problem. As the Mover of the
Resolution himself has admitted, it is
not prohibition that has failed, but we
have failed prohibition. I welcome this
statement of the Mover of this Resolu-
tion. This statement clearly indicates
the main canker in the enforcement of
the prohibition policy. The purport of
my amendment is also to see that we
educate the country in such a way that
they take active interest in it. I need
not here detail the various ways by
which the prohibition law is broken in
the various States and the various ex-
pedients that the anti-social elements
are following. I am not worried about
that provided the bulk of the popula-
tion side the policy of the enforcing
authorities when an anti-social or un-
social element indulges in such an
activity. But it is very regrettable that
the bulk of the population do not sim-
ply care to consider how greatly these
anti-social elements injure our national
character. This is to be met only by
propaganda and education over a long
period. If we try to enforce prohibi-
tion throughout the country when the
people are in such a state of apathy, it
is very difficult to see that this policy
will be enduring. The public opinion
sooner or later will be so much against
the policy that we will be forced to go
back on that very policy and we might
be forced even to scrap our prohibition
laws. That is more dangerous or more
onwarranted than staggering of the
programme.

1t has also been said that all the
political parties are in support of this
policy. 1 have no doubt that all poli-
tical parties are really interested in see-
ing that prohibition is enforced one
day or other. But to some of them it
is just an ideal; and to some it is
practical politics. As far as the Con-
gress Party is concerned, they feel that
it is practical politics, whereas the bulk
of the opposition parties feel that it is
just now in the stage of a fad, in the
stage of an ideal. It should be stag-
gered in such a way that the real and
effective co-operation of the people of
this country is obtained through educa-
tion. Therefore, I too feel that unless a
great deal of co-operation is available

Point of
Order re. Paper Laid on the T able

from the people of this country, it is
very difficult to enforce programme of
this nature which is essentially a social
legislation. As I have already said,
social legislation can only be enforced
when the bulk of the population are
actively behind it. 1 submit that at the
present moment the bulk of the popu-
lation are not actively behind it. There-
fore, I do feel that this programme
should be gone through with a great
deal of caution and a little more slowly
than is envisaged in the Resolution.

POINT OF ORDER RE : PAPER
LAID ON THE TABLE

Shri Kamath (Hoshangabad): On a
point of order, Sir, the hon. Minister
for Home Affairs placed a document,
a draft Bill for the reorganisation of
States, on the Table of the House. Any-
way he said so at about three o’clock
or five minutes past three. But I find
that the copy is not on the Table of the
House. Is it in order that a document
laid on the Table should not be avail-
able to the Members during the sitting
of the House ?

Mr. Chairman : One of the hon. Mem-
bers of this House took it on loan say-
ing that he would return it after some-
time.

Shri Kamath: Is it 'proper? In the
House itself one should see it.

Mr. Chairman: It was just lying on
the Table. Since he said he would re-
turn it, it was thought that he would re-
turn it and it would be available for
other hon. Members also and so the
Speaker allowed him perhaps on the
assumption that he would see it in the
House and return it. A search is being
made for the hon. Member and the
copy. According to the Minister of
Home Affairs a copy will be available
to the Members today or tomorrow.

Shri Kamath : The practice moreover
is that as soon as a copy is
laid on the Table, simultaneously copies
go to the library but there is no copy
in the Library either.

Mr. Chairman: I can understand it.
It should be as the hon. Member says.
But so far as the copy on the Table is
concerned, I have explained how things
have happened.

Shri A. M. Thomas (Ernakulam):
May I in this connection humbly re-
quest you for one thing? The hon.





